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&hrl M. R, Erishna: May I know
if the Government have tried to make
any change in the language of in-
structions given to the defence forces
in the forward areas which may
create confusion?

Shrl L. N, Mishra: I am not aware
of its creating any confusion in the
defence services,

Paklstani Spies in Jammun and Kashmir

+
(Shri Rameshwar Tantia:
*633. { Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Home Affalrs
be pleased to refer to the reply given
to Unstarred Question No. 297 on the
24th February, 1865 and state:

(a) whether the investigation
against the persons who were alleged
to be Pakistani spies in Jammu and
Kashmir has been completed;

(b) if so, the findings thereof;

{c) whether it is also a fact that
there had been an increase in the
number of Pakistani spies in Jammu
and Kashmir during the last two
months; and

{d) if so, how many persons have
#o far been suspected as Pakistani
sples and the action taken against
them?

The Deputy Minister in the Minis-
try of Home Affairs (Shrl L. N.
Mishra): (a) and (b). Yes, Sir. Legal
proceedings have peen started against
the two persons arrested in Mendhar
and the cases are sub-judice. The
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material available against the other
three persons was not sufficient for
criminal prosecution; but there was
sufficient ground for preventive deten-
tion, and these persons have there-
fore been detained,

(c) Yes, Sir,

(d) 11 persons since October, 1954,
They are being dealt with according.
to law,
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8hri P. BR. Patel: In view of the fact
that Pakistan does not own the spies
and infiltrators that have been there in
Kashmir and elseswhere—so, they are
not war prisoners—and the offence that
they have committed iz that of trea-
son against the country, why are they
not court-martialled and hanged in
Chandni Chowk?

Bhri L. N. Mishra: Of course, they
are not war prisoners. They will be
prosecuted according to the law of the
land and they are being very severely
dealt with.
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Shri Hem Barua: Some time back
the hon. Home Minisler said on tho
floor of this House that our inteli-
gence system in Kashmir was very
sound. In spite of that our intelli-
gence systems could not give us any
information till 10,000 Pakistani infil-
trators spread out all over Kashmir
and till an ammuni.ion dump was dis-
covered in & mosque in Srinagar. In
th: context of that may I know whe-
ther Government are in a position to
tell us that our intelligence system in
Kashmir is as sound ag before?

Bhri L. N. Mishra: I might say,
perhaps—I will not say “p:rhaps"—
the hion. Member is not at all corract
in saying that we could know about
the infiltrators only when 10.000 peo-
ple had come in. We knew about
them much before. We knew how
they w-re being trained on the 2fth
May itself. T might also say that on
the 3rd or 4'h August we knew that
they had started infiltrating. 1 hava
never said that we could know ahout
it only whon the dump was discover-
ed in the mosque or when eome 10 000
infiltrators had come there, Mostly
the arms dumps were made in their
territory later they might have done
that In this part or the country also.
In the beginning it was on the other
side of the ceas~-fire line. When the
first hateh infiltrated, we knew about
it. The lacal officer knew it and the
local intel'igence officer informed the
local eommander. Th=y informed us
and the State Government There-



5638 Oral Answers
fore there has been no failure on the
part of the intelligence or the sceu-
rity forces so far as this question of
their entry is concerned.

Shri Hem Barua: On a point of
order, Sir. I said about the discovery
of an ammunition dumgp in Srinagar in
in the mosque. The hon. Minister
says that this dump was on the other
side of the cease-fire line; but every-
bndy knows that il was discovered in
Srinagar. How does he close the
bridge between these twp contradic-
tory statements The cease-fire line is
not in Srinagar.

Mr. Deputy-Speaker:
point of order.

Shri Harl Vishou Kamath: Does the
hon, Minister think that Srinagar is
on the cease-fire line?

Shri L. N. Mishra: No, Sir; I have
never said that.

I have never accepted the assump-
tion that Shri Hem Barua has made
that only when the arms dump in the
mosque was discovereg we could know
about it. This is not a fuct. 1 said
that there might be some arms dumus
that might have been discovered 1n
‘Srinagar itself. That is a different
thing. But we knew about the
dumps ang the infiltrators much %e-
fore that and it is not that we knew
only when we caught them in Sri-
nagar. That is not correct.

Shrl U. M. Trivedi: On a point of
order, Sir. It is wery impertant for
us to know. The allegation is that
the dump was discovered in a Sri-
nagar mosque. Does he admit it or
not?

Shri L. N. Mishra: I do not admit
it. I have no knowledg: about it.

Shri Kapur Singh: [ want to know
whether th2y have disrovered an
appreciab’e gap betwecn the numbers
of thoso suspected to he and found to
be Pakistani spics and, s =0, what
steps are being taken to educate the
public and the police in ikis respect.

Shri L. N. Mishra: We krow their
‘approximate number but that has also

There is no
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been changing. Their pumber swel-
led high and then came down, and
again it swelled high. Therefore, the
flgure has not remained stationary.
We have got the idea; our policemen
have got the idea and we have tried
to educate the people about it,

Shri Nath Pal; The hor. Deputy
Minister said that the Central Intel-
ligence knew all about the training,
the movement and the infiltration of
those gaboteurs from Pakistan. If the
Central Intelligence knew a'l about it,
did they alert the security forces? Or,
is he, by implication, casting a slur
on the security forces that they were
alerteq and they failed in preventing
the infiltration? Who was responsible
for that? In spite of the knowledge
that the Central Intelligence had, the
infiltrators got in. Are you suggesting
that you alerted the security forces
and they failed in their duty? Some-
where there has been a colossal
failure. Who is responsible for that?

Shri L. N. Mishra: I never said so;
1 never saig that the security forces
had failed in their duty. They did
their job well. If the hon. Member
had listened to the radio bulletins of
Radio Pakistan of 9th or 10th August
and compares them with actual hap-
penings in Kashmir, he will know how
the security forces acted a-cording to
the information given to them. They
foiled all their plans; they foiled all
their attempts. The security forces
acted completely in time, accurately
in time, and they foiled all their
plans.

Shri Hem Barua:
order, Sir . . .

Shrl Hari Vishnu Eamath: What is
all this? They cannot got away with
any answer they like,

On a point of

8Bhri Nath Pai: Tt is a very serious
matter, Sir, You should give protec-
tion to us. All the time the Govern-
ment of India, the Homs Ministry, has
been making a claim—to me, it
apprars to be g rather tall claim—that
they knew all about the movement of
infiltrators. If that is go. then how
did they get into India? How did they
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crosg into India? 1 do not want to
listen to Radio Pakictan,

Shri Hari Vishou Kamath: The
number is 10,000 and not 500.
Mr. Deputy-Speaker: If you knew

all that, how did they come in?

Shri L. N, Mishra: It is a fact that
we had the information; it is a fact
that we informed the security forces
and it is also a fact that they acted
in time. Then' the question arises as
to how did they come into our terri-

Shri Hari Vishau Eamath: In
thousands.
Shri L, N. Mishra: 1 would only

draw the attention of the hon. Mem-
bers to the terrain of the area, the
cease-fire line . . . (Interruptions).

Mr. Deputy-Speaker: Order, order.

Shri L. N. Mishra; You should
allow me to explain it. The cease-fire
Yine jn 470 miles full of jungles and
different heights of hills, They can-
not guard every inch of the cease-fire
line, I do not know how many divi-
gions of the armed forces will be re-
quired to guard every inch of it
Therefore, it is not correct to say that
the security forces failed or the Cen-
tral Intelligence failed. They succeed-
ed and that is why they foiled the
attempts of the infiltrators.

Some hon. Members rose—

Shri Hem Barma: On a point of
order, Sir,

Mr. Deputy-Speaker; Order, order.
Bhrimati Tarkeshwari Sinha.

Shri Hari Vishnu KEamath: This
Question may be kept pending for
Mr. Nanda to reply.
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Bhri Hem Barua: My point of order
is this. There is a ban in the country
and even in Delhi that people should
not listen to the Pakistan Radio in
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public. But here is the hon. Deputy
Minister who has advised in public
my colleague Shri Nath Pai to listen
to the Pakistan Radio. Sir, I think
this Question should be kept pending
for Mr. Nanda, the Home Minister, to
reply.

Mr. Deputy-Speaker: Shrimati
Tarkeshwari Sinha.

Shrimatl Tarkeshwarl Simha: The
hon. Minister said that they had in-
formation about all this and they also
informed the proper authorities
like the local commanders. Srinagar
iz not in the hilly terrain and so many
thousands of inflltrators came right in-
to Srinagar. How were they allowed
to come in in spite of the fact that
they informed the local commanders?
Whose lapse was it? May I know if
any action has been taken against the
persons for the lapses which occurred?

Shri L. N. Mishra: There have been
no lapses on the part of any of our
commanders. They did their duty and
acted in time and promptly. It is
very wrong to say that thousands of
people came to Srinagar. It they
came, where did they go away? It is
al]l incorrect to say that thousands of
people came to Srinagar, our Armed
Forces could not check them, they
failed in their duty snd our intelli-
gence also failed. Some people did
come but we had information and took
very prompt action. (Interruptions).
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Mr. Deputy-Speaker: Whether
there may be a failure or not, there
is no point of order.

Bhri L. N. Mishra; It is very unfair
to our security forceg or to our in-
telligence who have been working
very hard to say that there has been
a failure,
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Shri L. N. Mishra: We have exa-
mined it fully and 1 am in a position
to say that there has been no failure
on the part of our Armed Forces of
our men of intelligence services. We
have acted in time and foiled all the
attempts of the infiltrators.

Admisson to Universities

+
[ Shri P. R. Chakraverti:
|, Shrimati Savitrl Nigam:

Will the Minister of Eduoeation be
pleased to state:

{a) whether Government's attention
has been drawn to the statement of the
Chief Minister of Madras on the 8th
June, 1965 that Madras University was
considering & proposal to raise the
percentage of marks foj admission to
the University Courses;

(by whether a general policy has
been outlined by the State Govern-
ments in consultation with the Central
Government to restrict pdmission to
the Universities in ferms of the marks
obtained; and
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(c) whether attempts have been
made to take consensus of opinion with
respect to this vital issue in the last
Education Ministers' Conference held
in Srinagar?

The Minister of Cultural Affalrs lm
the Ministry of FEddsation (Shri
Hajarnavis): (a) No, Sir.

(b) No, Sir. The question of »d-
missions is primarily a matter for the
universities concerned to consider as
they are autonomous bodies and are
free to frame their own rules and re-
gulations for this purpose.

(c) The matter was among the
various questions considered by the
Conference but no specific recom-
mendation was made on the subject

Shri P. R. Chakraverti: While
drawlng attention to the fact that, in
educational matters, some sort of col-
laboration is essential, may I know
what steps have been taken by the
Government tp promote co-operation
between the Union Government and

the State Governments and the
teachers and the taught?
Shri Hajarnavis: This  hardly

ariseg out of the main question. This
is a very broad question. The main
question that was asked was as to the
minimum percentage of marks neces-
sary for admission to the University.
This, as I said, is exclusively within
the jurisdiction of the University
concerned. They fix their own stand-
ards.

Bhri P. R. Chakraverti: May I
know whether the Government has
considered the question that unres-
tricted admission to Universities
creates A large number of unemployed
young men with frustrated hopes and,
it so, whether Government Is in a
position to see that this question is
discussed thoroughly and steps be
taken to ensure that gtudents may be
admitted purely on merits.

Shri Hajarkavis: This is a very
grave question which confronts the
Education Ministers all over the coun-





